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After hesring the matter for some time it vas noticed
that there are various judgments of the Oﬂs deeidsd aarlier by
this Tribunal as also the judgments of the High Court and the

Ap ox Court and in the judgments in OAs some or other point has -

- been decidedy

2 Ll tharer‘ore diroct tha parties to Pile written

arguments mak ing out the facts of‘ the Case as aleoc ths points

decided in the verious Judgments and further uhether those judg-

mants were implementeds The uritten arguments be hled wi thin 4

week s,' The matter be listed for orders on 73‘9.4001 as part-heard.

%o Lds Counsel for the applicant pnints out that he has
vflled ah axenution application undar sub-section 27 ot‘ the AT,

Act which may aleo be heard glong with these matters. Thus Ma
552/2001 be listed along with MA & CP Con the next d

ateo. .
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